
FIR No.  10226/2021. 

PS  Narela. 

U/s 379/411 IPC. 

State VS Afsar S/o Yusuf. 

 

18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the 

accused. 

 

Present: Ld. APP for State. 

   Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 13.04.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the 

accused Afsar S/o Yusuf upon furnishing of personal bond in the sum of Rs.15,000/- with one 

surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court 

about the same. 

  Copy of the order be sent to DLSA (North) Office as well as Jail Superintendent 

through email/ dispatch rider deputed in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

    

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 



FIR No.  297/2021. 

PS  Bh. Dairy. 

U/s 356/379/34 IPC. 

State VS  Md. Usman Malik S/o Late Sh. Islam. 

 

18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

  This is an application seeking appointment of a Legal Aid Counsel in the 

matter on behalf of the accused and received from Jail. 

 

Present: Ld. APP for State. 

 

   In view of the request made by the accused, let a request letter along with the 

present application, be sent to Ld. Secretray, DLSA North for assigning legal aid counsel in the 

matter for 21.08.2021.  

      

    

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 

  



FIR No.  543/2021. 

PS  Bh. Dairy. 

U/s 25/54/59 Arms Act. 

State VS  Titu @ Irfan. 

 

18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the 

accused. 

 

Present: Ld. APP for State. 

   Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   The case of the prosecution is that on 31.07.2021, accused was found in possession 

of an illegal firearm and some live cartridges.  He was also found to be fighting with public persons.  

Accordingly, bail has been opposed. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 31.07.2021. 

   Heard.  Perused. 

   Considering the fact that recovery has already been effected in the matter and the 

period of custody already undergone by the accused, bail is granted to the accused Titu @ Irfan 

upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount subject 

to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court 

about the same. 

  Copy of the order be sent to DLSA (North) Office as well as Jail Superintendent 

through email/ dispatch rider deputed in this court by the jail authority. 

   Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 

  



FIR No.  342/2021. 

PS  Narela. 

U/s 279/338 IPC. 

State VS  DL 1LAE 8915. 

 

18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

  This is an application seeking release of vehicle on superdari. 

 

Present: Ld. APP for State. 

     

   Authority letter has been filed in the name of another person. 

   Correct authority letter be filed.  Relist on 21.08.2021.   

   

 

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 

  



FIR No.  211/2021. 

PS  Narela. 

State VS  Sayyad Aftab. 

 

18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

     

 Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

   

  

 

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 

  



FIR No.  341/2021. 

PS  Narela. 

U/s 392/34 IPC. 

State VS  1. Himanshu S/o Ram Naresh and  

       2. Sumit S/o Manoj. 
18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

  This is an application for declaration of Himanshu S/o Ram Naresh and Sumit 

S/o Manoj as CCLs in the present case and accordingly conveying them to JJB. 

Present: Ld. APP for State. 

  IO ASI Narender Kumar, PS Narela 

 

   CCL Himanshu and Sumit are presently stated to be lodged in Sonepat Jail, 

Haryana and were formally arrested on 05.08.2021 in the present case for having been found in 

possession of a stolen motorcycle. 

  It is stated that, upon the verification of the age related documents of both the CCLs, 

it was found that the date of birth of CCL Himanshu has been found out to be 05.10.2004 and that 

of CCL Sumit has been found out to be 01.01.2004. Certificates issued by the concerned Principals/ 

Incharge along with photocopies of the record of the School in respect of both the accused have 

been filed.   

  The date of commission of offence in the present case is 31.07.2021. As such, both 

the CCLs were less than 18 years of age on the date of the commission of the offence. 

   In view thereof, CCLs Himanshu S/o Ram Naresh and Sumit S/o Manoj are 

hereby declared children for the purposes of Juvenile Justice (Care and Protection of Children) 

Act, 2015. Accordingly, they be shifted to the Observation Home for Boys forthwith and be 

produced before the concerned JJB within 2 days. 

  All the concerned documents/miscellaneous file along with copy of present order 

be sent to the concerned JJB. 

Order Dasti to all quarters concerned. 

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 

  



DD No. 60A dated 02.08.2021. 

PS Narela. 

U/s 41.1(D)/102 CrPC and 103 DP Act. 

And 

E -FIR No. 00448/2021 PS Shahbad Dairy u/s 379 IPC. 

State VS Rahul S/o Parkash Poddar. 

 

18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

   

Present: Ld. APP for State. 

  IO Amit Vijayran PS Shahbad Dairy via VC. 

 

  IO states that he has not arrested the present accused in the main FIR i.e. E-FIR No. 

00448/2021 PS Shahbad Dairy and had only sought permission to interrogate the accused.  

  However, the report received from the Jail Suptt. concerned shows that the accused 

is in custody in both the above said matters i.e. E-FIR No. 00448/2021 PS Shahbad Dairy and DD 

No. 60A dated 02.08.2021 PS Narela. 

  IO is directed to file the copy of the relevant order dated 06.08.2021. 

  Further, the copy of the custody warrants of the accused Rahul be also sought 

from the Jail Suptt. concerned. 

   Relist the matter on 21.08.2021. 

  Copy of this order be sent to Jail Suptt. concerned for compliance. 

 

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 

  



FIR No.  0337/2021. 

PS  Narela. 

U/s  279/337/304A IPC. 

State VS HR 42C 7617. 

 

18.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 

dated 12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing 

through video conferencing. 

  

   This is an application for release of vehicle bearing registration No. HR 42C 

7617 on superdari moved on behalf of applicant Sukhbir.   

 

 

Present: Ld. APP for State. 

   

   The application has already been allowed vide order dated 17.08.2021. 

   Accordingly, the present application stands dismissed. 

   

 

   (Divya Malhotra)                           

MM-01/North/Rohini Courts 

                18.08.2021 
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